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2. The proposal for constituting 
National Commission on Bonded La- 
bour is being examined in the back- 
ground of the recommendations made 
recently by the National Commission 
on Rural Labour. Under the Bonded 
Labour System (Abolition) Act, 1976, 
conviction in more than 800 cases 
have been obtained since the inception 
of the Act and a fine of more than 
Rs. 6 lakhs recovered for contraven- 
tion of the provisions of the Act. So 
far a total of above 2.55 lakhs bend- 
ed labourers have beer, identified out 
of which above 2.22 lakhs have been 
rehabilitated. 

3. Instances have come to notice 
where children below 14 years of age 
from Bihar were 'found working on 
carpet weaving looms in the adjoin- 
ing districts of Uttar Pradesh. Apart 
from the fact that working of child- 
ren below the age of 14 years in car- 
pet weaving is legally prohibited, it 
was noted that in some cases such 
children suffered from exploitative 
conditions at the hands of the em- 
ployers. A writ petition on the sub- 
ject is presently pending considera- 
tion before the Hon'ble Supreme 
Court through its Order dated August 
1, 1991, has appointed a fact-finding 
committee of three advocates for the 
purpose of ascertaining the particu- 
lars of bonded children in the car- 
pet manufacturing area of Mirzapur 
and the concerned belt of Palamau 
and have directed the State Govern- 
ments of Uttar Pradesh and Bihar 
as well as Collectors of Mirzapur 
(Uttar Pradesh) and Palamau (Bihar) 
for giving the requisite support to 
the Committee for its work. Separate 
figures for Child Bonded Labour is 
not available. 

 

 
SHRI P. A. SANGMA: Sir 

MR.  CHAIRMAN:     Question  Hour 
is   over. 
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Control of floods in Maharashtra 

*163. SHRI SURESH KALMADI: 
Will the Minister of WATER RE- 
SOURCES be pleased to state: 

(a) whether Maharashtra Govern- 
ment has submitted any proposal to 
the Central Government for control 
of floods in the State: 

(b) if so, the details thereof; and 

(c) the action taken so far in this 
regard? 

THE MINISTER OF WATER RE- 
SOURCES (SHRI VIDYACHARAN 
SHUKLA):  (a) No, Sir. 

(b)   and   (c)   Do not  arise. 

  


